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*68 [The questioner (Shri Sitaram Jai-

puria) was absent, For answer, vide cols.
435-536 nfra ]

GRANTS FROM CENTRAL SOCIAL WELFARE

BoArD

‘69 Suri P K. KUMARAN

Minister  of SocIiAL

will
SecuriTY be

(a) the number of institutions to which

assistance has been granted by the Central
Social Welfare Board during
1962, 1963 and 1964, and

the years

(b) how many such institutions are now

defunct and how many were actually not
started and what were the reasons there-
for ?

Tue DEPUTY MINISTER IN THE
MINISTRY oF LAW  (SHRI JAGANATH
Rao) (a) A statement 1s laid on the

Table of the Sabha.

(b) The requistte wnformation is being

collected and will be placed in the Sabha
when available.

1[ 1 Hindi transliteration.



413 Oral Answers [ 22 FEB 1965 | to Questions 414
STATEMENT
Number of institutions sanctioned grants by the Central Social Welfare Board
in the years 1962-63, 1963-64 and 1964-65
1964-65
(upto
1962-63 1963-64 end of
January
1965
1. Grants-in-aid Programme—
(a) Plan-period grante . . . 120 28 —
(b) One Year grants *2,050 *2,363 *2,653
2. Night shelters . 32 31 26
3. Urban Projects . 24 2 35
4, Hohday Homes . . . . 189 171 186
5 Mahila Mandals (running the centres 554 643 622
of Welfare Extension Projects—oniginal
pattern)
6. Socio-economic Programme . . . 18 9 31
7. Condensed Courses of Education for Adult 170 171 113
Women.
8, Child Care Programmes Nil Nil 13
TOoTAL 3,157 3,418 3,679

*Number of grants.

The information 1s furnished for the years 1962-63, 1963-64 and 1964-65 as the grants
are given for the financial years but not for the calendar years.

Suri P K. KUMARAN - Sir, the State-
ment says that some 3,000 odd organisa-
tions have been given grants and the
answer to part (b) of the question says
that the information 1s being collected
When there are only some 3,000 institu
tions or organisations, was 1t difficult for
the Government to find out how many of
them are living, how many are dead and
how many were unborn ?

SuHri JAGANATH RAO Some are
born and some might have died But the
difficulty 1s that these organisations are
situated in  various parts of the country
and the State Welfare Boards have been
addressed by the Central Social Welfare
Board and the information has not vyet
been received I can assure the hon.
Member that I will lay on the Table of the
House the information as soon as it is
recerved

Suri P. K KUMARAN : What is
total amount involved ?

the

Surt JAGANATH RAO. 1 think it is
about—and T am speahing from memory
—Rs  200,00,000 under the various
schemes, all together.

SHrRt M P BHARGAVA : May I know
whether 1t is the practice m the Central

Social Welfare Board to get utilisation
certificates of the funds allotted to the
various institutions, and if that 1s the

practice, whether utilisation certificates in
many cases have not been received ?

SHrRI JAGANATH RAO:
such information with me.

I have no

Surt G MURAHARI : 1 would like to
know from the Minister as to the criterion
employed for granting such aid, and
whether there has been any complaint of

favouritism in the deployment of these
funds
SHri JAGANATH RAO: No such

complaints have been received by the
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Mmnistry I do not know if any com- |
plaints have been received by the Central

Social Welfare Board The application for }
any grant or aid 1s made to the State

Social Welfare Board That State Board

recommends to the Centt.1 Soc 1l We'fere

Board and the sanction 1s given oy the

Central Social Welfaie Roard

Surt G MURAHARI
enquiries 1nto this ?

Will you make

Sur1 JAGANATH RAO Yes the State
Social Welfare Board undertakes the en
quiries ’

Surt OM MEHTA How many instilu
tions 1n Jammu and Kashmir are receiv-
mg aid from this Board ?

Suri JAGANATH RAO 1 havz not
got that nformation just now T am ccl
lecting 1t
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SHRl JAGANATH RAO Some grants ‘
are given directly but never thicugh the
State Governthents

iSHR1 BHUPESH GUPTA  The Minis
ter sard that he had not, the Ministry had
not received complamnts Do T understand

w1[ ]AHmdl transhtera_tlon 1
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that when complamnts are recerved by the
Board, they are not brought to the notice
of the Mmistry 2 Are we cxpected to re
concile to the position that the Minstry 15
also 1gnoiant about the complaints being
made as 1s suggested in the reply to the
question ?

SHRt JAGANATH RAO No  com-
plamt has been received by the Ministry
That 1s what T said I do not know whe-
ther 1t has been received by the Central
Social Welfaie Board

Mr CHAIRMAN  Whether .omplaints
received by the organisation concerned are
passed on to the Ministry o1 not—that s
what he wants to know

Strt JAGANATH RAO No, they are
not passed on

Surt BHUPESH (3UPTA  Therefore, |
take 1t that even if serious complaints
come about political patronage under the
cover of this, the matter will not have
been brought to the notice of the Minster
Is that right ?

SHRI JAGANATH RAO Unless any
complaint 15 referred to the Mumstry, 1
tahe 1t that the Central Social Welfaie
Board has such authority to go into the
question

Suri ARJUN ARORA  May I know 1if
the Government 1s aware of the fact that
this Board has earned the reput.tion of
granting aid to those willing to buy vehi-
cles of all sorts and, if so, will the Gov-
ernment please tell the House the num-
ber of vehicles for which grant or subsidy
was given by this Board during the last
one year or so?

Suri JAGANATH RAO 1 may mform
the House that after the proclamation of
emergency, vehicles are not allowed to be
purchased

SHRI A B VAJPAYEE Is the Mins-
ter aware that the Central Social Welfare
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Board has been granting large amounts of
money to such bodies as do not heep any
account ?

SHri G. MURAHARI :
exist.

They do not

SHri JAGANATH RAO: Grants are
given to institutions which are 1egistered
under the Societies’ Registration Act.
Therefore, every care is taken,

SHr1 BHUPESH GUPTA : How do you
know ?

Suri JAGANATH RAO . Before grant-
ing apy grants the functioning of the ins-
titution is taken into consideration,

SHriMAll JAHANARA JAIPAL SINGH:
The Minister said that grants amounting
to Rs. 200,00,000 were given direct to the
institutions  and not through the <State
Social Welfare Boards. Why are not utili-
sation certificates given to the Central
Board ? Why should they come to the
State Boards ?

Surt JAGANATH RAO: It is accord-
ing to convenience and to eliminate delay.
On the recommendation of the State Social
Welfare Board the Central Board sanc-
tions the application and then gives the

grant directly in most cases to avoid
delay.
SHRIMATI TARA RAMCHANDRA

SATHE : Is it not a fact that no grant is
sanctioned unless somebody goes from
the State Social Welfare Board and ins-
pects that institution ?

Suri JAGANATH RAO : Yes, the Ins-
pector of the State Social Welfare Board
goes and inspects before making the re-
commendation.

. SuriMaTt SHYAM KUMARI KHAN :

Is it not a fact that unless there is a utili-
sation certificate every year and unless
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| the avdited accounts are received by the
Central Social Welfare Board, no grants
' can be given again ?

|

| SHrRi JAGANATH RAO: Yes
correct.

that is
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Surt JAGANATH RAO: If any com-
plaint is received, 1 promise the hon.
Membe: that the complaint will be gone
into.

Surt BHUPESH GUPTA : You will
have noted, Sir, that the Minister said
that *“We do not receive any complaint’

SHr1 JAGANATH RAO : We have not.

Suri BHUPESH GUPTA : We did not
receive or have not

Mr. CHAIRMAN : He said ‘We have
not’,

hTi[ 7] Hindi transliteration.
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Surt BHUPESH GUPTA : It is worse
than ‘do not’. Has the hon. Ministers
attention been drawn to newspaper reports
from time to time that grants are being
made to non-existent institutions or for
the purpose of patronage ? If his attention
has been drawn, how he proceeds in the
matter especially when huge funds are
being placed at the disposal of this body ?
May 1 know why the Government is not,
in view ef such allegations openly being
made, seeing to it that the Ministry itself
takes initiative in finding out from the
authorities distributing the funds whether
they are doing it properly according to the
purposes of the Social Welfare Board 71t
seems the Ministry is detached and non-
aligned in this matter.

Suri JAGANATH RAO : This Depari-
ment of Social Security was formed only
about eight months ago. In this period no
complaint has been received by this Min-

istry, If the Member has any complaint in .

view, certainly I promise we will go into
it,

Suri BHUPESH GUPTA :
you a Minister ?

Why are

SHriMATi SHAKUNTALA PARANIJ-
PYE: Is it not a fact that the report of
the one woman Commission, headed by

Dr. Mrs. Karve, which was instituted by -

the Government has never been placed on
the Table of the House ?

SHrI JAGANATH RAO : 1 want notice.

MEMORANDUM FROM EMPLOYEES OF
MessrS. RIVERs STEAM  NavigaTion Co.
L1D., CALCUTTA

*70, Suri BHUPESH GUPTA : Will
the Minister of TRANSPORT be pleased to
state :

(a) whether the representatives of the
employees of Messrs. Rivers Steam Navi-
gation Company Ltd., Calcutta, met him
recently and submitted any memorandum;

i
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(b) if so, whether a copy of the memo-
randum will be placed on the Table of the
House;

(c) what action, if any, Government
have taken in the matter; and

(d) whether it is a fact that the Com-
pany proposes to retrench a large number
of its employees and workers ?

THe MINISTER or TRANSPORT
(SHRI RAJ BaHADUR) : (a) to (d) A
statement giving the information required
is laid on the Table of the Sabha.

STATEMENT

(a) to (d) The Co-ordination Commit-
tee of Rivers Steam Navigation Employees
Unions addressed a Memorandum to the
Union Minister of Transport on the $th

December 1964, A copy of the Memo-
randum is attached. [See Appendix L1,
Annexure No. 3]). The Government of

. India bave recently acquired a controlling

interest in the equity capital of the Com-
pany and a new Board of Directors has.
been formed which will look into the
points raised ia the Memorandum (con-
cerning the Company) including the pro-
posal for retrenchment of surplus staff.

Surt BHUPESH GUPTA : The state-
ment says that the Government of India
have recently acquired a controlling in-
terest in the equity capital of the Com-

pany and a new Board of Directors has
been formed which will look into the
points raised in the Memorandum. May

I have some idea about the controlling
interest acquired by the Government 7
What is meant by controlling interest ?
What will be the position of the Govern-
ment in the undertaking and what will be
the position of the previous owners ?

SHri RAJ BAHADUR : After negotia-
tions we have entered into an agreement
which has been signed on 6th February
1965. under which all the 500,000 ordi-
nary shares of £ 1 each of the River
Steam Navigation Company Limited, have
been taken over by the Government of
India for a nominal value of £ 1. For
the time being 450,000 shares have been
transferred in the name of the President



